
T'ORM A
Pusl,rc ANNoUNcnMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for C Persons) Resulations. 20 1 6atrons.utron or

OF THE CREDITORS OF ATHARVA AUTO LOGISTICS
PRIVATE LIMITED

Rtr,n vlur Plnrrcul,tRs

FOR THE ATTENTION

1 Name of corporate debtor ATHARVA AUTO LOGISTICS
PRIVATE LIMITED

2. Date of incorporation of corporate debtor 24/09/201.4

-). Authority under rn'hich corporate debtor rs

incoroorated / resistered
Registrar of Companies (RoC)-Pune

4. Corporate Identity No. / Limited Liability
Identification No. of coroorate debtor

u63 03 0PN20t 4PT C | 52640

5 Address of the registered office and
principal office (if any) of corporate debtor

Flat No. 2, SN-199/2O4|\OG Siddhant Classic,

Viman Nagar Pune Pune MH 411014 lN

6. Insolvency cofilmencement date in respect
ofcorporate debtor

18.02.2022 (Date of Pronouncement).
However the Order was conveyed on
24.02.2022

7. Estimated date of closure of insolvency
resolution Drocess

180 days from date of commencement of
Insolvencv i.e..l 8.08.2022

8. Name and registration number of the
insolvency professional acting as interim
resolution orofessional

Udaykumar Bhaskar Bhat
r B B r/ r PA-00 1 / tP I P -Ot42s I 2Ot8-2O19 I 12234

9. Address and e-mail of the interim resolution
professional, as registered with the Board

8-304, Goldville, Dange Chowk, Aundh
Ravet Road, Thergaon, Pune-41 1033

udaybhat2805@gma il.com

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

8-304, Goldville, Dange Chou.k, Aundh
Ravet Road, Thergaon, Pune-41 1033

I rp.atha rvaa uto @gma i l.co m

11 Last date for submission of claims 09.03.2022
t2. Classes of creditors, if any, under clause (b)

of sub-section (6,4.) of section 21,
ascertained by the interim resolution
professional

Name the class(es)

No lnformation available about

existance of such Creditors

t3. Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

14. (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

Weblink
https ://www. ibbi. gov. inlhome/downloads

Physical Address:NA

Notice is hereby given that the National Company Larv
commencement of a corporate insolvency resolution process
LOGISTICS PRIVATE LIMITED on 18.02.2022.

Tribunal has ordered the
of the ATHARVA



The creditorsofATHARVAAUTO LOGISTICS PRIVATELIMITED, arehereby calledupon

to submit their slaims with proof on or before 09.03-2022 fulling fourteen days from the

appointment ofthe interim resolution professional] to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proofby electronio means only- All other
creditors may submit the claims with proof in person, by post or by electonic means.

Submission of false ormisleading proofs of claim shall athact penalties.

NamE and Signature of Interim Resolution Professional

Date and Place:

:Udaykumar Bhaskar Bhat

:24"42.2422 Pune


